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[Shri Siddh"war Pra3&d) 
lation) Act, 1931. [Placed in Library. See 
No. LT-3478/72.) 

ANNUAL RP.PORT O. THE E.S.I.C. 

SHRI BALGOVIND VERMA: beg to lay 
on the Table a copy of the Annual Report 
(Hindi and English version.) of the Emplo-
yees' State Insurance Corporation for the 
year 1970-71, undel section 36 of the Em-
ployees' Stale Insurance Act, 1948. [placed 
in Library. See No. LT 3479/72.) 

13.36 br •. 

MESSAGE FROM RAJYA SABHA 
SECRETARY: Sir, I have to report the 

following m .. sage r..,.lved from Ihe Se-
crc(ary of Rajya Sabhs:-

'1 am directed to inform the Lok Sabha 
that the Rajya Sabha. at its sitting 
held OD Monday, the 21st August, 
IQ72. passed the enclosed motion 
concurring in the recommendation 
of the Lok Sabha that th. Rlliya 
Sabha do join in the Joint Com-
mittee Of tho Houses on the 
Di,tu. "'--<I Areu (Special Cou. ts) 
Bill. 1972. The names of the 
mcmbcls nominated by the Rajya 
Sabha to ser .... e on the said Joint 
Committee arc set out io the 
motion. 

MOTION 

"That t hi!l. House concun in the recom-
mendation of the Lok Sabha that the Rlliya 
Sabha do join in the Joint Committee of the 
Houses on the Bill to provide for the Speedy 
trial of certain offences in certain areas and 
for matters connected therewith, and (esol-
ve. that th. following members of the 
Rajya Sebha he nominated to servo on the 
aaid Joint Committee : 

I. Shr i Yogendra Stuu rna 
2. Sh, i M. S. Abdul Khader 
3. Stu i Veerendt. Pa.i! 

4. Dr. Bhai Moh.vir 
S. Shri Ibrahimbahai Kasambhai 

Kalania 
6. Shri S. B. Bobdey 
7. Shri N.bin Chandra Buragohain 
8. Shri Bhota Paswan Shastri 
9. Shri Ranbir Singh 

10. Shri Sikandar Ali Wl\id 
II. Shri Sitaram Singh 
12. Shri Hamid Ali Schamanad 
13. Shl i Mahc ndra Mohan Choudhury 
14. Shri Todak Basar 
IS. Shrimati Sita Devi" 

lJ.JS hr •• 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SeVENTEE""'TIl REPORT 

SHRI G. G. SWELL (Autonomous 
Districts) : I beg to present the Seventeenth 
Report of the Committee on Ptivate 
Members' Bills and Resolution. 

COMPANIES (AMENDMENT) 
BILL 

THE MINISTER 
AFFAIRS (SHRI 
REDDY) : I beg to 

OF COMPANY 
RAGHUNATHA 

move: 
"That the Bill further to amend the Com-

panies Act, 1956, the Securities Contracts 
(Regulation) Act. 1956 and the Monopo-
lies and Resll ictive Trade Pnctices Act, 
1969, be referred to a Joint Committee of 
the Houses con9isting of 4S members, 30 
flom this House, namely :-

(I) Stu i Syed Ahmed Aga 
(2) Stu i Bedabrato Barua 
(3) Shri H.K.L. Bhagat 
(4) Shri Somnath Chauerjee 
(5) Shri Tridib Chaudhuri 
(6) Shri Khemchandbhai Cha"da 
(7) Stui c. Chittibabu 
(8) Shri S.R. Damani 
(9) Shri C.c. De.ai 

(10) Shri G.c. Dixit 
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(II) Shrimati Vijeyalakshmi 
(12) Shri Popallal M. Joshi 
(13) Shri Ramachandran KadannapaUi 
(14) Sbri Baburao Janaillii Kale 
(IS) Shri Jagannath Misht. 
(16) Shri Surendta Mohanly 
(17) Shri Priya Ral\iaD Das Munsi 

MR. SPEAKER: Don't do it when we 
have docided in tho HAC .... 

SHRI JYOTIRMOY BOSU : Thcno am 
soma .hin.. very conlUsinl in th. Bill, 
aomathi1ll contradictory. 11 is not very 
clear. 

(18) Sbri O.K. Panda ~MR. SPEAKER: What? 
(19) Shri Narsinah Narain Pander. ~ 
(20) Prof. Madhu r6Ddavate -- '-- SHRJ JYOTIRMOY BOSU 1 WID 
(21) Sbri H.M. Palel ftIIId It oul. 
(22) Shri S.B.P. Pallabhi Rama Rao MR. SPEAKER: When il Ion 
(23) Shri R. IJalakri.hna Pillai Commltl ... )'0\1 can monlron 1heM. 

to tho 
thin ... (24) Sb. i Japnnalh Rao 

(25) Sh. i Bishwanath Roy 
(26) Shri P.M. Sayeed 
(27) Shri Nawal Kishor. Sharma 
(28) Shri R.R. Sharma 
(29) Shri P. Ranpnatha Shenoy 
(30) Shri R.K. Sinha 

and IS members from ~. Sabha; 
that in order to constitute. lininlor the 

Joint Commill .. , the quDnlm shall he 0110 

third of the lotal number of membcn of lhe 
Joint Committee; 

thallhe Committee shall mak. a report 10 
'hi, House.l!l' .he fin. day arrha _I .... iOD; 
Ihal in other ,.,."""t.the Rulas of Pr.-lur. 
of this HOll'KI relatina to Parliamautary 
Commill'" shall apply with such varta-
tions and m,difications as the Spook ... 
may make; and 

lhat this House do rac:ommond to RI\iYa 
Sabha tha. RI\iYa Sabha do join lhe said 
Joint Com-nittce and Communicate to lhi. 
House Ihe names of IS members to ba 
appointed by Ibjya Sabha 10 tho Joint 
Commll ..... " 

MR. SPEAKER: 11 was docided in the 
Bu .. _s Advisory Committee thai this may 
ba di.spOlOd or without any discussion an d 
.he SoIoct eo;.....ill .. will 10 inlo avery 
thing. 

SHRI JYOTIRMOY BOSU (Diamond 
H'Irb."'Nr) : Ju.t I w~nt to make a brief' 
IUbmis.1Iion. 

SHRI JYOTIRMOY BOSU : How can I. 
I cannot appolU' before the Commill". 

1 have modo a submission to you hefora 
II O'clock. Tho question is: 1 rarer to 
clause 204A which says : 

"(I) !!Mapt with Ihe previoul approval 
of the-

(a) company in ....,.,.-aI rratinl. and 

(h) CAn.,.1 Oovarnmont, 

No company sball. durinl a JlCl'ioo of 
liva yous from .he comrnoncamant of the 
Companies (Ar.-dmont) Act. 1972, appo-
int .. aecretary. consultant or Idvi&Cl' 01' 

to any other 01Iloo, by whalOvft' name called, 
any individual. finn or body corporate 
who. or which, had before the lrd day of 
April, 1970, baan-

Ii) ""Jdinl ofticc as lhe man&liDIOICnl 
or .....,Iariel and trcasu"," of the ccmp-
any; or 

(ii) any associate of the manalinl 8pt. 
or 5OCI'etariei and U'l!ULlran of IUcb 
company. 

Provided that whl ra any .uch arpainl-
mont has been made Wore lho comman_ 
ment of lhe O:IInpanies (Amendment) 
Act, 1972, DO such appoinlmont .ball be 
cont inuod by Ihe oompany arler a JlCl'IOO of 
.1. monlhs frmI such com"""",""",1 
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IShri Jyotirmoy Bosu) 
gal.... ...... appolDtnoeat bas _ .ppro .. 4 
by lhe ...... _la-' ..... I11III the 
CeIIlrai Go.el'llmeal beI'ore the elqllrJ or the 
oald period", 

Now I want only 10 ask a quostion. Wha I 
will happen aftor five years? 

Ona more submission. What is the ob-
jecl of bringing this Bill ? TItcoo larao 
monopoly hou!IeS. in the course of four 
yoars, have inc ....... d Ihoir wealth by L' much 
as 76%. Tho Mafatlals which has an assai 
or R;;.92 crorei in 1969, to- day has usets of 
Its. 156 eroros. Tatas whose aHOls were 
only Ro. SOS ero ...... to-day they have .... 1. 
worth Ro. 638 eroroo. Tho rioe is 29 %. 
With 76 % growth tho ind ustry is not produt> 
ing anything. bul Ihey arc getting falter. 

These two things ho may make claar. 

MR. SPEAKER: Theoo mailers can 
always be considered by the Solecl 
Commillee. How can the Minister commit 
himself"? Lot it IJO to Iho Committee. Why 
do you want to prejudge evorythina? 

SHRI RAOHUNATHA REDDY: I can 
assure lho han. Momber Ihallhooo malton 
will be fully Bone inlo by lhe Committ .... 

SHRI JYOTIRMOY BOSU : I bave 
pointed. out an anomallY· 

MR. SPEAKER: Tho Minisler says lhal 
the committee will consider these thinSS. 

SHRI JYOTIRMOY BOSU : A Bill has 
boon broughl bofa", Ihe Hou ... 

As a member of lho House. when I 
.... somclhias which is conrusias and which 
is nol claar. I have a ri.ht to point it out. 
Let the Minister make a satatome nt. 

SHRI RAGHUNATHA REDDY: The 
lansuasc of lho Bill is yery clear. Tho ques-
lions Ihat have boon rai!C>d by lhe hon. 
MClllbcr would be amply taken into consi-
deration by Ihe Commi" .. and if aoy im-
provcmont is necessary, it will be dODO. 

SHRI JYOTIRMOY BOSU: After five 
years ? 

MR. SPEAKER He i. fond of talkiD&-
Whal to do? 

SHRI SEZHIYAN(Kumbakonam) : Thil 
is nol a IJOOd procedure lhal as it his 
boon docided in the BAC, it may bo 
straighlway rcrorrod 10 Ih. Solecl Com-
mi"". This I. not a happy precedent bC'-
causa the SoIect Commitl" should know 
lhe mind of Ihe House also. Also, Ihis 
should not be taken as proccdenl for fUluro. 
Th. Bills should not be referred to Seloct 
Committee: as a routine without a discussion 
here because thoy would like 10 know lho 
mind of Ihe House. 

MR. SPEAKER: I pUI il because il was 
decided 10 rarer it to the Soloct Commi" .. 
without di!ilCWision. But if you want to 
oppose it, you arc very welcome. We cannot 
override Ihe Rules. They arc alwaYs th.n. \I 
is just because of your mutual understand ina 
that I did it. Bul if you do not want 10 
implement it, tben we will have a discussion. 

SHRI JYOTIRMOY BOSU : Whon Ihe 
Ministor moves a Bill and I find sOl11<thinl 
wrona: and I ask him to make a statement. 
you do not allow iI. 

MR. SPEAKER: Yau yourself were 
lbore in tho PAC. 

Now. the question is : 

"Thai lhe Bill funhar to ameod lhe C0m-
panies Act, 19S6, tho Socorities 
Conlra<:IB (Regulation) Act, 19S6 
and tho Monopolios and Reslrict iy. 
Trade Practices Act. 1969, be referred 
10 a Joinl Committee of the Hou ... 
consistinl of 4S mcmbc:.rs. 30 from 
this House, namely:-

(I) Shri Syod Ahmed Aaa 
(2) Shri Bodabrata Barua 
(3) Shri H.K.L. Bhapt 
(4) Shri Somnath Cba"orj<:o 
(S) Shri Tridib Chaudhuri 
(6) Shri Khcmchandbhai eba>d. 
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(7) Shri C. Chlttibabu 
(8) Shri S.R. Damanl 
(9) Sbri e.c. Desai 

(10) Shri G.e. Dixit 
(II) Shrimati V. Jeyalakahrni 
(12) Shri Popatlal M. JOIhi 
(13) Shri Ramachandran Kadannapalli 
(14) Shri Baburao Jangluji Kale 
(IS) Shri Jagannath Misbra 
(16) Shri Surendra Mohanly 
(11) Shri Pliya Rlll\ian Dos Munal 
(IS) Shri D.K. Panda 
(19) Shri Narsinsh Narain Pandey 
(20) Prof. Madhu Dandavale 
(21) Shri H.M. Patel 
(22) Shri S.B.P. Pattabhi Rama Roo 
(23) Shri R. Balakri'hna Pillal 
(24) Shri Jagannath Rao 
(25) Shri Bi.hwanath Roy 
(26) Shri P.M. Sayeed 
(21) Shri Nawal Kihsore Sharma 
(28) Shri R.R. Sharma 
(29) Shri P. Ranganalha Shenoy 
(30) Shri R.K. Sinha 

and 15 members from Rlliya Sabha; 
that in order to constitute a sitlina of the 

Joint Committco, lhe quorum shall bo onc~ 
Ihird of the tolal number of members of 
the Joint Commiltce; 

that the Committee .hall make a repon 10 
Ihis Hau", by the first day of lhe next 
session; 

th1.t in other rCipocts the Rules of Pro-
cedure of this HomiC relating to Parlia-
mentary Committe::s shan apply with luch 
variations and modifications as the Speaker 
may make; and 

that this HoullO do recommand to RIPjya 
Sabha that Rlliya Sabha do join lhe &aid 
Joint Committee aDd communicate 10 this 
HoUIC the names of IS -. to be 
appointed by Rajya Sabha 10 lhe Joinl 
Committee." 

1M motio" W4I CIiloPI«i. 
~--- ---.-.~---

/3.46 hrs. 
ANTIQUITI ES AND ART TREASURES 

BILL 
THE MINISTER OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : I bea 
to move-

"Thallhe Bill 10 reaulalc the .. port trade 
in aotiquities and art treasures, to 
provide for the prevention of smulil-
in. of, and fraudulenl dcalillJl ia, 
antiqujties, to provide for lhe ~m­
pullOry &CQui!lilion of anliqul'iCII and 
art treasures for preservation iD 
public placeti and to provide for 
certain other rrattcn connected 
therewith or incidenla1 or ancillary 
thereto, be taken inlo consideration." 

13.47 hrs. 
(MR. DF.PUrv-SPEAKER in the Chair] 

Our country bas had a long and dii-
tinaulshed hislory and naturally, we hove in 
our land a very larsc number of objects of 
art and representations of the progI"'t'U 
ICbleved by tbe Indian people Ihroulli> Ihe 
• ..,.. This valuable mit_se of tbe nation 
has 10 be prolecled and praerved by UI 
apinst destruction or smuplina out. 
Whether it is in the filed or art or architoc· 
turca, lCulptW'el. paintin., metal-worlu 
or wood~rartl or even in the cue of 
IIWIUICI'ipts these an: objects of art which 
have to be prmerved rrom ,·andalom. 
Unfortunatel)" our c;oUDtry has suffered 
cruelJy, particularly, Ii nO(: certain rj,h indi· 
viduals mainly abroad but, to 1001C exlcot, 
even in this country. ha\'e coruidcred it 
ruhionabJc to acquire art objcctli Ind to 
treat them as private property and then:· 
rore, they have encouraged fhi, despolit-
ation of monumenll or disposals o( price-
less pieces of paintinp. Theft. of scuJptura 
from monumcnu like the bracket fiaures 
(rom tbe m&pli6ccnt Khajuraho Icmpies or 
even chiaeUinaaway of ICUlplureti rrom other 

°Moyec! with the """'mmcndaliou'of the Presicknr-------


